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- Advocate 'fér the £oclics "L @ m (;’\ ___,_mgj\__rx{)/) @ g\rv\/x'\/\
Counsel £or the Raileay/ C.c. S.OY A, M, e Polhok , é.o(d.} c &S ¢
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OFFICT NOTE . 1 Datg OFDER OF THE TRIBUNAL
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TL: crilection sn fuen. .04.03. 2004 Present : The Hon'ble Sri K.v. Prah-

Is filcl v . ;Qu : : ladan, Member (A)
de pis - By : v
No.,, //9 ’5)’? (.f?,fo f o o The issue relates to upgradatlon
Daicd, 9¥k-ul.nt9$0 . ) of pay scale of Veterinary Field '
; ' Assistant serv1ng in Assam Rifles to
L, oy . Rs. 4000-100-6000/- in parity with
N 1 .
I ; those other counter parts.

7 ' I have heard Mr. A.M. Singh,
t learned. counsel for the applicant

‘and also Mr. B.cC. Pathak, learned
" Addl. C.G.S.C. for the respondent.

Consideéring - the facts and
circumstances of the case, the

--a

' ' respondent No. 1 is directed to
consider the letter No. II.14015/5¢h
! i CPC/98/A-II/ dated 31st March, 1998
and take a decision for fixation of.

o

» pay scale of Vetterlnary Field
Assistant: in pay scale of Rs.
" 4000-100-6000/- per month within two

(2) months from the date of receip£

WIS e e et me e

of this order.

Conﬁd/-



- T N
.
- >~ wig
-
-
-
-
.
.
. 3
(- -

.

- e
+
o

P 2~
~ -
- - -
- L
-
[ 3
.
~ -~
L4
N -
im
BN
S
i
A} "-
s
~

4.3.2004

‘mb

y

. -~
-

L2t

o=

IR ’i“:}

, The 0.%.  stand..disposed OF
accordingly. No order :as to costs.

. Member (A)
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IN THE CEN'TEAL ADMINIS RATIVE TRIBUNAL.
Lo vme Rt )
® GUWAHATI BENCH
S
ORIGINAL APPLICATION NO. OF 2004.

Shri Yambem Naranbabu Meetei.

- Versus -

The Union of India and others.

. INDEX

Applicant.

Respondents

| Si. Nomenclature Brief description of documents Page
1 No. of documents From To
1 (D 2 ©)) C)

{ 1. | Application Application filed by the Applicant 1~-14
2. | Affidavit Affidavit of the Applicant 15-16
3. | ANNEXURE A/1 Certificate for passing HSLC Exam. ar
4. | ANNEXURE A/1-A | Ceitificate for passing Pre-University. lg

[ 5. | ANNEXURE A2 | Certificate for passing VFA Training. ‘9
6. | ANNEXURE-A/3 Appointment order dated 27/01/1993. | &0 - &]
7. | ANNEXURE A/4 Relevant page showing pay scale of
the veterinary staffs of the Central AL
Civil Service (Revised Pay) Rules,
' 1997 First Schedule of Part “A” .
| 8. | ANNEXURE A/5 Relevant portion of Section 30 of India | 92
j Veterinary Council Act, 1984.
9. | ANNEXURE A/6 Relevant portion containing the pay | £4
scale of Compounder, Central Forest
: Service
10. | ANNEXURE A/7 Letter of DGAR dated 15/09/1998. 26 - %
' 11. | ANNEXURE A/8 Letter of DGAR dated{ 21-7-)992 |34~ 5
12. | ANNEXURE A/9 Chart duties. 26 - >F
13. | ANNEXURE A/10 | Relevant page containing Appendix-ll | ¢ «
of the hand Book of ICAR.
14, | ANNEXURE A/11 | Order of the Hon'ble CAT dated a9~ 4}
11/12/2002 passed in O.A. No.65 of
) 2002.
- 15. | ANNEXURE A/12 | Decision of the DGAR in the matter of 49 - 41
‘ pay anomalies taken on 24/04/2001.

_For use in Tribunal’s office.

3

Signature of the Applicant

9,

\4
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Presented b
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Date of filing :

FEéegistration No. :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

Guwahati Bench

Original Application No. 5{ of 2004,

Shri Yambem Naranbabu Meetei, aged about 35 years,
by occupation a Veterinary Field Assistant of Assam
Rifles now posting at 7 A.R.,C/O 99 A.P.O. $/O (late)
Y. Nipamacha Meetei a resident of Khurai Konsam
Leikai, P.O. & P.S. Lamlong, Disirict Imphal East,

Manipur.

Applicant.
< Versus -

1. The Union of India through the Secretary to the
Government of India, Ministry of Home Affairs.
~ 2. The Ministry of Finance through its Secretary:
Government of India, New. Delhi.
3. The Director Génera], Directorate of Assam Rifles,
al Shillong — 793001.
4. The Commandant, 7" Assam Rifles,

C/0O99 AP.O.
--- RESPONDENTS.

Details of Applications :-

1. Particulars of the order against which the application is made :-

Against the inaction of the Respondents in implementing the Central
Civil Services (RP) Rules, 1997 in the other words for non implementation of
the Central Civil Services (Revised Pay) Veterinarians (Veterinary Staffs) of
the Assam Rifles which has been nomenclatured as Veterinary Field

Assistants (VFA).

N

Presented by
Mo 1

S-%5F Advocats,
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Jurisdiction of Tribunal :-

The applicant declares that the subject matter of the present case

where he wants redressal is within the jurisdiction of the Central

Administrative Tribunal, Guwahati Bench.

3.

Limitation -

The subject matter of the present case is as regards to unequal

treatment in impiementing the CCS (Revised Pay) Rules, 1997. It is a case of

continuing cause of action which arises every month. Hence, the applicant

begs to submit the application is very much within time. Limitation Period

prescribed in Section 21 of the Administrations Tribunal Act.

(A)

Fact of the case :-

The Applicant is a bonafide citizen of India having permanent
residence at Khurai Konsam Leikai, P.O. & P.S. — Lamlong, District —
Imphal East, Manipur. The Applicant passed H.S.L.C. Examination in
the year 1985 under the board of Secondary Education, Manipur and
Pre-University Science Examination in the year 1991 under the
Manipur University, Manipur. The Applicant .also completed
Veterinary Field Assistant Course from the V.F.A. Tfaiaing Centre,
Porompat, Veterinary & Animal Husbandry Department, Manipur,

Government of Manipur in the year 1987-88.

The Assistant Director (A) Directorate General of Assam
Riﬂes, Shillong-11 issued a public advertisement in varicus National
News Papers for appointment to the post of Veterinary Field Assistant

(VFA for short) in the Directorate of Assam Riﬂes.
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(B) . The Applicant applied Lo the post of Velerinary Field Assistant in the
Directorate General Assam Rifles, Shillong-11 and the Director
General Assam Riﬂes' issued an appointment order of the Applicant
being No.14015/25-85/S-Nurse/A-2Med dated 27" Jan., 1993 in the
écale of Rs.950-20-1150-EB-25-1500/- p.m. plus other allowances as
admissible under the existing Rules from time to time and posted at
23" Assam Rifles.

True copies of (i)Certificate for passing
H.SL.C. Exam. 1985, (i) Certificale [for
passing Pré-University, (iii) Certificate for
passing VFA Training and (iv) Appointment
order dated 27/01/1993 are enclosed herewith
and marked as Annexures-A/1, A/1-A, A/2 and

A/3 respectively.

C. The present post of the applicant ie. Veterinary Field Assistant
(VFA) and other posts known as Animal Husbandry Assistant, Compounder,
Dresser, Stockman, Stock Asstt. Vaccinator and Milk Recorder etc. are
categorised as paraveterinarians posts. They provide auxiliary support in

Veterinary and Animal Husbandry practices.

The minimum required qualification of such post is matriculation with
diploma or certificate or experience of one or two years as the case may be.
Section 30 of the Indian Veterinary Council Act, 1984 also provides the
minimum qualification and nature of works to be done by such posts. The

relevant portion is hereby reproduced for easy reference.
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Sec. 30(b)  Practise Velerinary Medicine in any State _:-

Provided that the State Government may, order, permit a person
holding a diploma or certificate of veterinary supervisor, stockman or stock
assistant (by whatever name called) of any state or any veterinary institution
in India to render under the supervision and direction of a registered

Veterinary practitioner, minor veterinary services.

Explanation :- “Minor veterinary services” means the rendering of
preliminary veterinary aid, like vaccination, castration, and dressing of
wounds, and such other types of preliminary aid, like vaccinatior, castration
and dressing of wounds, and such othér types of preliminary aid the treatment
of such ailments as the State Government may, be notification in the Official

Gazette, specify in the behalf.

Therefore, duties and nature of works of all such posts are to do minor
veterinary services which provides auxiliary support in Veterinary and
Animal Husbandry Service like vaccination, castration, dressing of wounds

or ireatment of ailmentis etc.

D. That, initially, the pay scale of the said group of post (i.e. Veterinary
Staffs/or Paraveterinarian Post) were placed at the pay range from Rs.950-
1500-/- to 1200-2040/-. But now as per 5™ pay cc;mmission report, the
Céntral Government revised the pay scale of the said Veterinary Staffs/or
paraveterinarian post equally to the pay scale of Rs.4000 to 100-6000/- by
naming the posts such as Stockman/Compounder/Stock Asstt./Animal
Husbandry Asstt./Dresser etc. All the concerned Department under Central
Service have implemented the said revision of pay, but in case of the post of

VFA of Assam Rifles, the Directorate General Assam Ritles failed to
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implement such revision of pay by laking the advanlage of nonmentioning
the nomenclature of VI‘A in the columﬁ of Veterinary Staffs of the Central
Civil Services (Revised Pay) Rules, 1997. Instead of Implementing the Pay
scale given in the First Schedule of Part “B” of the said Civil Science (RP)
Rules 1997 i.e. 4000-100-6000/- by taking analogy of the post or veterinary
staffs as described in Section 30 of the Indian Veterinary Council Act. 1984,
where it is clearly stated that what ever name may bg called, but the DGAR

implemented The C.C.S.(RP) Rules 1997 in Scheduie “A” i.e. Rs.3200-4900.

True copy of the relevant page showing pay
scale of the wveterinary statls of the Central
| Civil Services (Revised Pay) Rules, 1997 First
Schedule of Part “A” Relevant Portion of
Section 30 of India Veterinary Council Act,
1984 are enclosed herewith and marked as
Annexures-A/4 and A/5 respectively.

It will not be out of place to mention here that the post of Veterinary
Cofnpounder attach to Central Forest Service was initially fixed at the pay
scale of Rs.800-1150/- less than the pay scale of VFA, Assam Rifles. But
with the new pay revision the pay scale of the said Vety. Compounder of

Forest Service is revised to Rs.4000-6000/-

The Applicant begs to submit that the Compounder of .BSF is also
enjoying the pay scale of Rs.1400-2300/- pre revised and after revised
Rs.4500-125-7000/- per month. It is also beged to submit that the nature of
work of Co'mpoundcr B.S.F. is only to mainiain pharmatical works under
supervision of a Register Veterinary Doctors. Whereas the nature of works of

the Petitioner’s post i.e. VFA of Assam Rifles include all the functions and
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operation of Vety. And Animal Husbandry works such as treaiment, minor
veterinary works maintaining pharmatical works. Inspection of animal health,
checkihg of meat supply to Troops, accompany with troops in field works
without supervision of any Doctors/Register Veterinary Practitioner. It is also
to submit that there is no Post of Doctors in Assam Rifles wherzas B.S.F. has
having Register Veterinary Doctors/Practitioner. In other words, the
Veterinary Field Asstt. of A.R. are more workload and responsible than the

Compounder of BSF.

The Assam Rifles had submitted a proposal to Ministry of Home
Affairs to streamlines the pay structure of VFA Assam Rifles with

Compounder B.S.F./ITBP vide DGAR letter No. A/PERS/5™ pay/98 datéd 15

September, 1998 and letier No.IL14015/5" CPC/O8/A-IV i dated BV®. .

True copies of relevant portion containing the

pay scale of Compounder, Central Forest
Service and letter of DGAR dated 15/09/1998
and’H’5"qq@iare enclosed as Annexures-

A/6, A/T and A/8 respectively.

L. That, on approach being made by the applicant, the Directorate

General Assam Rifles issued an official notification dated /%-_A?Z g
Annexure-A/Z) under heading of “Silent Feature of Pay Scale of Assam
Rifles Personnel”. It is stated at para No.20 of the said notification that the
Diectorate had taken up a case to upgrade the basic pay of VFA to Rs.4000-
6000/~ and further stated that Ministry of Home Affairs is inclined to such

proposal.

1o



F. That, as stated above (he duties and nature of works of the VFA and
other posts like Stockman/Compounder/Stock Asstt./Animal ITusbandry
Asstt./Dresser etc. are only minor veterinary service rendering preliminary
veterinary aids like vaccination, castration, dressing of wound efc. Therefore,
the nature of works or work allocation of all the veterinary staffs (or para —
veterinarian post) are almost same in view of the Section 30(b) of the said
Act. 1984. But in ground reality the VA in Assam Rifles are more ordous
and than the other veterinary staffs of other Departments.
Charter of duties of VFA, Assam Rifles :-

APPX

(Ref to DGAR letter No.1.14015/C-

Duty/VFA/Med-4 dated 4™ Aug,, 99

CHARTER OF DUTIES OF VETERINARY FIELD

ASSISTANT : ASSAM RIFLES.

1. Charter of duties of Field Assistant are as under :-

(a) Regular medical inspection to be conducted, to ensure fitness of
Animals, the Velerinary Field Assistant and proper record of such
inspections be maintained. |

(b) Regular medical examination and treatment of sick Animals held
at Battalion.

(c) Regular medical examination of Animals available in Dairy farm,
Poultry farm and Piggery farm etc. in the Battalion.

(d) Veterinary Field Assistant always accompany the Animal
transport when they carry lead from one place to another.

(¢) Examination of MOH (Meal of Hoof) and inspection of dressed

meat issued to the troops.
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(D Velerinary Ficld Assislant ensures that cggs supplied by
contractor dare fresh, of good'average size and weight of 12 eggs
is not be less than 500 gms. Individual egg weighing less than 40
gms is not be accepted.
(g) Veterinary Field Assistant also ensures that Poultry live is healthy
and wall nourished.
A true copy of chart of duties is enclosed

herewith and marked as Annexure-A/9.

G. The Service of the VFA in Assam Rifles with one year certificate
course on Diploma in the Veterinary Science is also a Technical Post. In the
Hand Book of Indian Council of Agricultural Research (ICAR), it is clearly
pointed out that Field Assistant in Veterinary is also a Technical post vide
Appendix-II of the said Hand Book of ICAR.
True copy of the relevant page containing
Appendix-II of the Hand Book of ICAR is
enclosed herewith and marked as Annexure-
A/10.
H That, the DGAR, Shillong again reconsidered the matter of the pay
scale of VFA and notified another office decision under the heading of
“Progress of Anomalies Cases” and in that at para No.7 it is stated that in 5t
CPC of the post of VFA and equivalent grade in other organisation has been

revised by a single scale of Rs.4000-6000/-. A case has been taken up with

"MHA to accord approval for implementation of revised scale to the post of

VFA in A.R. Case is under progress. From this it is crystal clear that the
DGAR also admitted that the other equivalent post/grade of other

organisation or department have benefited with the said revision of pay of



Rs.4000-6000/- and that DGAR is also willing lo implement such revision of
pay in case of VI'A, AR. But the applicant cannot understand as to why the
DGAR still remain silent, it may be the intention that the D.G.A.R. read not

to wait the decision of a competent Court or Tribunal.

Tt may also be relevant to mention that one similarly situated with the
present Applicant, Shri S. Manimacha Singh, VFA of Assam Rifles filed a
0O.A. No.65 of 2002 with a prayer to include VFA of Assam Rifles in the
category of “OTHER TECHNICIANS” in CCS(RP) Rules, 1997 and the
same is reproduced hex:-eunder -

“XXII OTHER TECHNICIANS”

(a) Post requiring matficulation with some experience as
minimum qualification for direct recruitment Rs.4000-100-6000/-

The said O.A. No.65 of 2002 was finally disposed of on 11/12/2002
with the following direction :-

“We have heard Mr. A. M. Singh, learned counsel for the Applicant

and also Mr. AK. Choudhury, learned Addl. C.G.S.C. for the

respondents at length. Considering the facts und circumstunces we
are of the opinion that the natier requires no further adjudication
from our end. The Government has taken a decision in principle
and in view of the pendency of the Court proceeding the authority
did not take any step for implementation of the matter. In view of
the clear statement made by the respondents we dispose of this
application with a direction on the respondents to implement the
undertaking as expeditiously as possible, preferably within a period
of three months from the date of receipt of this order.

The application thus stands disposed of  There shall,

however, be no order as to costs.”

o
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It is also pertinent to mention that the direction of the Hon’ble CAT
does not only confine to the Applicant of O.A. No.65 of 2002 only, in fact, it
extends to all the VFAs of Assam Rifles.

True copies of the order of the Hon’ble CAT
dated 11/12/2002 passed in O.A. No.65 of 2002

and decision of the DGAR in the matter of pay

anomalies taken on 24/04/2001 are also

enclosed herewith .and marked as Annexure-

A/11 and A/12 respeclively.

5. Grounds for relief with legal provision :-

(a) The Veterinary establishment in any organisation or Directorate or
Institute, there exist a certain post or posts which normally nomenclature as
VFA or stockman or Animal Husbandry or Veterinary Compounder or
Vaccinator or Dresser or Field Assistant (Whatever name may be called).
Their man work is to render minor veterinary service like vaccination,
castration, dressing of wounds treatinent of animal. So works of every such
post (which is tcrmcd as paravctcrinarian post) cither of the Dircctoratc of

Assam Rifles or B.S.F. or other Organisation are to be treated as same in

view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And |

moreso the minimuﬁ qualification of such post is matriculation with diploma
or certificate or experience as indicated in the said Section 30(b) of the said
Act. 1984 ; so also as discussed in para No.55.284 of the 5% Central Pay
Commission by taking these different nomenclatured of post into one ground
as paraveterinarian post, the pay scale was recommended to revise equally to
Rs.4000-6000/- so that thcrc may not arisc any qucstion of pay anomaly. The
Central Govt. also accepted and approved the recommendation and revised

the pay scale of such post to Rs.4000-6000/- by reflecting under the heading
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“XXIV-Veierinary Stafls”(¢c) of the CCS(RP) Rules, 1997. But the
Directorate of Assam Rifles failed to implement the same without any cogent
reason and denied the right of the applicant to enjoy the said revised pay

scale.

(b) The Pay Commission also discussed about other posts of
Technicians for which minimum educational qualification is only
matriculation with some experignce and recommended to revise the pay scale
to Rs.4000-6000/- equally to those of paraveterinarians post, and the same is
approved by the Central Government and included in the CCS(RP) Rules,
1997 and reflected in part B or column No.”XXII-OTHER TECHNICIANS”
for convenient the same is reproduced herein :

“XXII OTHER TECHNICIANS”
(a) Post requiring matriculation with some experience as

minimum qualification for direct recruitment Rs.4000-100-6000/-“

(@)  The present Applicant also similarly situated with the Petitioner of
0.A. No.65 of 2002.

(b)  VFA of Assam Ritles is also a technical post and the minimum
qualification is matriculation with diploma or certificate (vide
Annexure-A/10 and Section 30(b) of the Indian Veterinary Council
Act., 1984). Looking in this angle too, the pay scale of VFA/AR is
sought to have revised to Rs.4000-6000/-

()  That, on the recent decision of DGAR (vide Annexure-A/7) it is

clearly stated and admitted that the pay scale of other equivalent

post/grade with the VFA/AR have already been revised to Rs.4000-

6000/-. So, it can be concluded that the DGAR had already expressed




|
|
|
i
!

@

their willingness o revise the said pay scale of VFA equally with
other counterparts.

That, the VFA/AR and its counterparts (or equivalent posts) in
different organisation or Directorate or Institute are all same and
equal either in the nature of works or in looking to the minimum
educational qualification. So, the principle of equal pay for equal
works is applicable in the present case as enumerated in Article 39(d)

of the Constitution of India.

Details of the remedies exhausted :

The applicant declares that there is no remedy available to him or

provided under the relevant Service Rules except by way of the present

application.

Matter not previously filed or pending with any other Court :

No such application has been filed in any other Court or 'I'ribunal.

Reliefs sought :

(1) Respondents be directed to upgrade the pay scale of VFA (Assam
Ritles) to Rs.4500-7000/- in parity with Compounder (BSF) or at
least 1o Rs.4000-6000/- in parity with those of other
paraveterinarians w.e.f. 01/01/1996 ;

(i) to direct the Respondent to consider for changing the

nomenclature of the present Petitioner’s post of VFs either to
Veterinary Assistant or Assistant Veterinarian or Animal

Husbandry Asstt. or Compounder.

-
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9. In the Interim :-
Any appropriate interim order be passed in the interest of justice.
Pendency may not be a bar to extend the benefit of order of the

Hon’ble CAT dated 31/12/2002 passed in O.A. No.65 of 2002.

Signature of the Applicant.

Dated/Imphal, babo, %r/’: ’
W \y Na/zan
The February, 2004.

Advocate.

10.  The application is being submitted by hand through the Applicant’s
duly appointed counsel.

11.  Particulars of Postal Orders filed in respect of the application

12, List of enclosures :.

(1) Application in triplicate.

(2) Affidavit

(3) Postai Order No. dated
in favour of the payee, the Registrar, CAT, Guwahati Branch,
Guwahati.

(4) 4 extra copies of the application for 4 Respondents.

(5) Index in Form-1.

(6) Receipt Slip.

(7) Vakalatnama.
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VERIFICATION

I Yambem Naranbabu Meetei, aged about 35 years, by occupation a
Veterinary Field Assistant of Assam Rifles now posting at ™ AR.,C/O 99
A.P.O. S/O (late) Y. Nipamacha Meetei a resident of Khurai Konsam Leikai,
P.O. & P.S. Lamlong, District Imphal East, Manipur, do hereby verify that
the contents of paragraph Nos.1,4 & 9 are true to personal knowledge and
contents of Para Nos.2 and 3 are believe to be true on the legal advice and the
contenfs of the para No.5,6,7 and 8 are true and correct excepting those legal

points and those legal points are based on the information of my counsel

which I also verify believe to be true.

Signature of the Applicant.

Dated/Imphal,
e el

The  Febuary, 2004. y N alpanbatoe M"’Z’

By :-
Advocate.

To
The Registrar,

Central Administrative Tribunal,

Guwahati Bench, Guwahati.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAIIATI BENCII

ORIGINAL APPLICATION NO. OF 2004. .

Shri Yambem Naranbabu Meetei

Applicant.
- Versus -
The Union of India and others.
Respondents.
AFFIDAVIT

I, Yambem Naranbabu Meetei, aged about 35 years, by occupatioﬁm a
Veterinary Field Assistant of Assam Rifles now posting at 7" AR.,C/O 99
A.P.O. S/O (late) Y. Nipamacha Meetei a resident of Khurai Konsam Leikai,
P.O. & P.S. Lamlong, District Imphal East, Manipur, do hereby solemnly

allimm and state as follows :-

1. That, I am the Applicant in the accompanying application. I have
gone through the contents of the present application and as such I am well
conversant with the facts and circumstances of the case. I am presenting this
affidavit in support of the statements made in the said application. These are

true to my knowledge.

2. That, the statements made in the foregoing paragraph Nos.1, 4 and 9

are wilhin my personal knowledge ; and contents of Para Nos.2 and 3 are

believe to be true on the legal advice and the contents of the Para Nos.5, 6, 7

15!
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and 8 are based on (he information received by me from my counsel which I

believe the same to be true.

3. That, the documents at Annexure-A/1 to A/12 are the true and correct

copies of their originals.

V. A/A}W/éi&nﬁ#\/%w’zf

( Yambem Naranbabu Meetei )

DEPONENT.

Daicd/Imphal,
'Yg
The ?) Febma%, 2004.

Drawn up by :-

Advocate.
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Bl No". 193
" OFFICE OF THE PRINCIPAL

E" @machand Ra dhoni Morn mg&Nugh'f:C

LAMBOIKHOI\GNAI\GI&HONG
. URIPOK' IMPHAL - :
PROV;SIONAL CERTIFICATE

Tlus is to certzfy rhat S/zrt/I\uman
S/o. d/o Shrz/Smt(Q&_, Mod) : &
is/was a regular/casual/przvare student of this college. He|She appeared ‘hf ;‘Pl/”
,_;,,,C;af;:,,;_, Exammat:on from. N.R. Morning & Night College attached to,_;' e
College under Mampur University RollNo.<.3@ €. (‘held in 19.9,4......) a;t'd;wa.ff

L AT
d’eclared to have paucd t/ze said Examination and was placed in . ..3*3«4.._... Dzvi.smn'*f

as per resultlcross list supplied by the University. o "’:’f’h)l
He/S}ze bears a good moral Character. s
Dated Imphal

the L9/ T2
Checked by1 9 T

N.B + This certificate is Dot in Jieu of Mauipur U”“’ﬁ’%&'aﬂ%b‘"
szuad Jater by the Manipur Uanrswy, w mbo.khongnallﬂ"‘“‘g
Uripoke lmuhd'
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APPOINTMI' Nt as N )Y "f ”wld__[lm

i i i
1. Yeu are he y scloq ed for appin#ment %% until further J
ardars [(& ’<‘h__“~ in the scalea of Pay.- ..
Ra -I)\\n C “ & 15—---

_,~_"____~ P.m plus other
nlincs as adm1851ble undcr the exisiing rules from time td
time . The appeintuent ia purel

Yy tempornry end ray be termin
ated with onpe mnanth nctice from either s.de.

¢ Shri/gpes Y N q_/cuLbabt.{_M@.LQL 8hall have to

produce the fothw1ng certficates be fore joining the pﬂat‘

\X~ a) Medical Al;ness certificates from civi
Yquivatent at the time of Joining.

ir) h‘hzvnhjﬁnuxl Y raU«,v'ubpﬂhlrjnuthiﬁ #3 proof of agn
wth quid i tlention,
°) A character certif

icate from clase Ilofficcf or
Ist ¢lans Maristrate

2t the time nf Joining the duty.
Z. 0 Mo Tﬁ/bA will ba admieulblo to you

tor joining tha duty

4. You are liable to* serve anywhaere in Assam Rifles
u=jpieyed in Assam, Mephalaya, Nagaland, Manlpur, Mlzoram,

Tripur:s, Arunanhal Prndowh and Sikim or vhnrovcr Aeaam
Hil)e CZista,

Ly four appointment is subject tu

Satintfactory police
Yirelifications and antecedantq '

1 I .
, 1
He  fow o will ropJrt for duty to ommandnut*_*wéglji"___ : i
hevenm R.Lfl(’” ’ C/n 99 APO ...Jz /(L. )//‘7 Zé'\(.,_‘,_.‘ on‘x
o N fepa i d; <A . tailing/ wh:ﬂh fhlé pp01ntm;tt ‘
ittt ter will be

frea ed as cancelled
T Yo ur,ovcr—uge overy 25/30 ve
Thic has' the anprovdl of DGAR.

. s i;

ars of age isg hereby condured. .
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, vee A copy of medical cortificaté

/ Aibmitted by tha individuanl is

: onolosod herowith Poy your

/ record. Onec form for Police

/ . verification roport is enclosed .
/ herewith. The form may be filléd
/ | : up by asking details from the

[ individual on joining and

' _ forimal police verification on

} the aforesaid form may be done
[ N . .
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CCS (RP) RULES, 1997 ’ L
] ' THE FIRST SCHEDULE e TR
. [See Rules 3 and 4] PR ‘
, PART - A
! Revxsed scales for posts carrying present scales in Groups ‘A’
| ‘B?, “C’ and ‘D’ except posts for which different
‘ revised scales are notified separately o
i SL. | POST/.|  PRESENT SCALE “REVISED SCALE - .
NO. { GRADE (Rs.) ' {Rs.)
1. S-1 750-12-870-14-940 2,550-55-2,660-60-3,200
} 2. | S22 .1.775-12-871-14-1,025 . '2,610-60-3,150-65-3,540
; 3. S-3 | 800-15-1,010-20-1,150.. 12,650-65-3,300-70-4,000
[ 4, S-4 825-15-900-20-1,200 ' 2,750-70-3,800-75-4,400
| 5. 1 S5 |'950-20-1 150-;%-% 400 3,050~75-3,950-80-4,590
- ~1.950-20-1,150-25-1,500 :

| 7 | 1,150-25-1,500
1. 6. S-6 975-25-1,150-30-1,540 3, 200 854, 900
' 7t 975-25-1,150-30-1,660
: 7. S-7..1.1,200-30-1,440-30-1,800 4, 000-100 6,000. .
‘ .| 1,200-30-1,560-40-2,040 |
‘ o 1,320-30-1,560-40-2,040 e I
1 8. S-8 1,350-30-1,440-40-1,800- 4,50,0-125-7,000-. o |
50-2,200 : i
1,400-40-1,800-50-2,300 o : :
9. | $9 | 1,400-40-1,600-50-2,300- 5,000-150-8,000
60-2,600
, 1 1,600-50-2,300-60-2,660 i :
10. 1S-10 1,640-60-2,600-75-2,900 -5,500-175-9,000
i1, | S-11 2,000-60-2,120 .6,500-200-6,900
,! 12. 1 S-12 2,000-60-2,300-75-3,200 6,500-200-10,500
. 2,000-60-2,300-75-3,200-
100-3,500
13. | S-13 2,375-75-3,200-100-3,500 7,450-225-11,500
© | 2,375-75-3,200-100-3, 500- .
. - ) 125-3,750 . . g
14, S-14 | 2,500-4,000 (Proposed new 7,500-250-12,000 .
- pre-revised scale) 3 ‘ .
15. |S-15 2,200-75-2,800-100-4,000 8,000-275-13,500
2,300-100-2,800 : ‘

16. |S-16 | 2,630 - FIXED 9,000 - FIXED

e 17. |S-17 | 2,630-75-2,780 9,000-275-9,550

| 18. |S-18. | 3,150-100-3,350 10,325-325-10,975
, ,

' RPR—4

q/
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27. If the namec of any person enrolled on a State veterinary gfe";g;gs

register is removed therefrom in pursuance of any power conferred from the
under this Act, the Council shall direct the removal of the name Indian vete-

of such person from the Indian veterinary practitioners register. :iigg%?smc‘

registers

28. Every person registered in the Indiaa veterinary practitioners  Person
~register shall notify any transfer of the place of his residence or fna?“cd on
| practice to the Council and the State Veterinary Couucil within: ninety ,;;,;f; ,”,iﬁf;.
days of such transfer, failing which his right to participate in the (itioners
5. election of members of the Council or a State Veterinary Council register to
shall be liable to be forfeited by order of the Central Government ootify chaoge

either permapently or for such perivd as may be specified therein. fcfsi‘c)l?::cobfn

practice.
CHAPTER 1V
PRIVILEGES OF REGISTERED VBTERINARY
PRACTITIONERS
29. Subject to the conditions and restrictions 1aid down in this  Pprivileges

Act, every person whose namc is for the time being borne on the of persons
Indian veterinary praciitioners register shall be entitled according to Who are
his qualifications to practise as a veterinary practitioner and to Ccorolled on

. . . ndi
recover in due course of law in respect of such practice any expenses, [\,e?:i’:my

Charges in respect of medicaments and other appliances or any fees practitioners
to which he may be entitled. register.

30. No person, other thun a registered veterinary practitioner. Right of
shall— . : .7 persons who

T . .. are enrolled
(a) hold office as veterinary physician or surgeon or any on the Indiame

other like office (by_whatever name called) in Governmeat or in any ~ Veterioacy
institution maintained by a local or otber authority ; practitionerg

register.

) _practise veierinary medicing in any State:

Provided that the Siate Government may, by order, permit
a person holding a diploma or certificate _of veleriaary supervisor,
stockman or stock uassistant (by- whatever name called) issuedy .
by the Directorate of Awmimal Husbandry (by whatever name)'
called) of any State or afly veterinary institution in India, to
render , under the supervision” and  direction of a regisiered
veterinary praCtilioter, MinoT  VElErmITy Services:

D

of preliminary veterinary aid, like, vaccination, castration. and
dressing__ of _wounds, and such other—typPés of proitintnary  aid

or*the treatment (;.i‘ such™TiTments 45 the ~State~-Guvernment
may, by notification in the Official Gazette, specify in the behalfy

j Explanalionm.— Minor velerinary services’’ means the rendering - ‘

(b) be entitled to siyn or authenticate a veterinary health
M certificate or any otiwer certificate required by any law to be
sigmed or authenticited by a duly qualified veterinary practitioner;
(d) be entitled to give evidence at any inquest or in any
74 court of law as an cxpert under section 45 of the Indjan-
1 of 1872 ~LEvidence Act, 1872, on uny matter reiating te veterinary medicine.
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(1) @ @3) @ <5>
7. RangeOfﬁcer/FOrest 140040.1800-EB-50-2300,. 5500.,175,90001 104 10
ger - . o
Asstt, Conservator of 2200-60~2300~EB-7533200 6500-200-10500 +.¢v104,10
Forests. . ., . 100-3500 00~250-12000
Fire Stafy . o
9.  Freman 750-12- 870~EB 14-940 2610-60-3150~65- 104 11
o 3540 .‘-
Andaman and Nlcobar Islands.; . :
Directorate of Fisherjes
12. FxshenesDevelopment 2000~60-2300-EB-75-3200 6500~200-10500 14.20
Officer/Assu. Dir, : 500-250-12000 :
13, Surveyors 1200-30-1560-58-40-2040 4000-100-6000 -104.21
v *4500-125-7000 ;
5000-150-8000

14, PlantOpelator-cum- 950-20—1150—EB 25-1400 4000-100-6000, 104.22
Mechanic,

J o gl

Public Works Department .
15. Asstt Town Planner 2000-60-2300-EB. 75 3200.- 6500-200-10500 104 23
100-3500 - £7500-250-12000 .« -
16. Assistant Shed Magte; 120030-1560-EB~40-2040; 4500-125.7000 - 10424
17. Shed Master: 1400-40-1800-EB.50:5300) 5000-150-8009)... 2
18. Overseer. - _ 95@2&115&53-25 -1400..- - 3050-75-3950-80» 104.25
400<noasooo
Health Department ~ e : '
19. Phammsu 1200-30-1560-EB40.2049 450&125~7ooo 104.28-
, | 5000-150.8000 .
5500-175-9000

20, hmman-cum-Metcr 950-20-1150-EB-25.1500 34000-10&6000 104.29
RN NP .1%.4'

Forest Department A G T )
M COmpoundcr 8&)-15-;010—-58-20—1150:-; : 4000.100-600,0 e 104 30
22. Senior Veter; terinary - 950-20- H50-EB-25.1400 4500-125-7000 . 104.30

Compounder ' B
Dadra ang Nagar Havel ; )
Heelthl)epartment , ' , ‘ C e

23. Bio-Chemist - 640-60—2600—58-75.—2900 6500-200-10500 104, 32)

Public Works: Department : C ,
24, DxaughtsnmnGmch 1400-4&1800-EB-50-2300 5000~150-8000 104 33

2. Draughtsman Grage I 950-20-1150-EB-25.1 509 4000-100-6000 104.33

27. Ayurvedic Physician 20006&230058-753200- 'sooazmmsoo 104.36

\lwy/
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] §ALIENT FEATURES AFFECTING PAY AND ALLOWANCES '« ‘ 5h,ﬁf

'é . ASSAM R!ELES PERSONNEL ; SR
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1. D;vt haa notified pay scates and warion allces for ;fl Ccnpral
Para niiitary Forces (CPMF)Y and the sams have already baen .ctrcot ted.
to a)) concerned by Lthis™ Dt from Lime Lo I|ma. Houaverr, t is no cld

that Apubts .'111 exisgt an vnt:uuq opg;w s of 1ppltcabiliby and
entitlement tharsoflf. A% 4 resll, the bps ave &kill. unavare about
thctr 9ntxtloment mf manthly pay and alTeaes, 77T ' T A

——— e

. i ——a———

2. 7 In  thiw info bullebin cartain insues of pay -and allces. hivo
furthor beon clarified. Stepa taken Lo vesdlve e dating ri: lﬂd ;ply
oalllcl with the MHA also been covarad. el
;_'..,_-———-- —- . . '.‘ ,.\\‘:"_
QN! ﬁﬁllll
Ve The pay scales after pevizion under Central Civil: Sorvlcon,
Revined Pay) Rules, 1997 meleL==§2=gg_nnd an rationalisation of apay

swwilew in voﬁpacl nt CPMF porhuunal we H)lh* ®7 are given‘blloq

2 s

- . 4 Wetsirs 8. ¢ @ aBes verEe el .- e e am o 0@ s = CU A WS 00 ot tip wes mBib i@ e .m e —o~~.—-o-.--.—-_r
i t P ay Rm&lﬂﬂ applicuble Rg 2nal ined pay scllnl yqf
¢ wof 1 Jan 1996 to t 1 et 97 . ;
t 0e ek w7 : A
PEERT R R Al .Q“M.v-o."’-c s somn e o-'-‘?- o.l - ..- uml-- —r.-q.-n.--- @6 @ w90 WEm9ries 2e cw BE oo oo-~v---u~.-w0-o~-~.~uv—~-n.0~~.-¢0n.-~--~.‘;.‘7'.--'
(1) (2 : (3y el
Rin | S T NR00 =29 - 3400 Eﬁﬁnw7?—3950—80ﬁ4590;l§f
: M R RO
l.nk BRGO= P=3B00~"H-3400 v - B Rank of Lnk mecrged with
Re. 1%/- ase upgﬁial pay. - Rfn and gtd Rs.I0/~ pp
’ an special pay with thc
4 . ' pay scale Rfn tihl;
‘ N ) ’ : promoted to Hav.i
’
. .o 2
M . TOEO=T G mqsowaowdsoo Rk Mk marged ,N‘th"HlV‘

with the pay. |calo ‘of rlvl
sucluding appt pay. 3

MHav IR200~-B%- 4500 CO0-RF-4F00 - wi th Appt .1
' pay aof flg. 3QL4~- .pm cill

- promoted]to.nout highgp}pk

- 2000« 1I0= LOV0 'jy

U e omete—— =

Sub 38003 7S=FO00 LBO0~ T 00“19500 '
Bul M4 HACO=R00 = TOB00 C T non-208-10800 4 Rl 200/-

pwr moqth as .appt pay.
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(Remote Locality) Allge. The r\ho“of
sllce haa heen daubled {vom the guntabing rates «(plxcable to- all

4. ¢ficult’ and  other areds wat 01 Aoy T Fovd natificabion on~ ‘the
Lvi s Dhe. The ¢l af difticubt’ .and

< ¢ ject.han 3aloH heaen civraulabed by b
widw thim Dhe lutter No $/P¢ 8/3¢h-

. "ﬂﬁfngr areas hawva bheoen i bk
; Pav/Pant/H0/ 206 dt 27 Hug @3, fhe rates applivable ub var{ hl~' 3“¢'F
o : ' “ ) ’ .

R ggogial Compensatory

k 1ve giveﬁ Below - - : ‘ R
. e e - e e e e ————e
M A : d Pwy P\nq» : Co '
‘.‘:: ;: ’ b éb ‘ te . g o e e e am. ey e .o e ot b i @ Bl B BOs o n @ ca-on--n-—o\- o i o ot
d ‘ tEalow s, nuD/--H..1Hnn,-:nm ZODD Tl c-Rs.?OOO/-
1l SO0 -2 () g (e} t to - 1iand. -
: t IR ¥ - ) A -zﬂ%.B?qq/m L aboYG$ k.
| o 100 A0 ,aoo ' W$03~ .

Manfour : 159 11305 50).
‘ ' “~N . o
‘40 .oan %0 160 0 ' }qoo '
! F L

"':«, ; . " i !,4‘1 - . ‘ Ve . . . . . . ‘,I. " ; :
(2} thficult Area  JI0OO ' w0 700 1000 ¢ ff;;“v ® 4
°:' i

R .
T ' ) . B | . 1o .
L] () Other Arasa 290 400 550 L ano, 1 10597 .
of - S

< .
2 tc)y Throughout : , B
' &1zawl District 150 500 A0 YY) ' -7:ﬁ.'

250 . A0 S50 3OO o 1056. .
kim IR0 SO0 700 LOO0

120 ' 160;5 . 200

.. Arunachal Pradesh ' - : :

: .|\
.waxdj

|
o

s
1)

YT

- ,e-

. s (BN
' ; fe
| 3 A
ta) Difficult Area T -~ 800 TO0 1000l . 130 H
{ AR T S
2 (b) Throughaut 250 400 550 a0 . P59
g Arunachal Pradesh B s A -
:? : except above : S i !
enif ‘ { \ .‘ .
S . Teipuna R TR P L
pd L ‘ HEETRIK
k4 o Ve 4 x . . . . w o
2 : (a) Difficult Area 20 A 1500 : Bon i 1080!
.::"‘: V B ' ° .|' ‘
M ! c y . ' L e
¢ (b) Throughout 150. 200 450 et |, 730l
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i '1da ?in df Fin _Yetter Nn.»ll‘“)/“?—..litu) OB TR TR rabe \
ks 12.5% of basie pay without any eeiling o fbha quantum.: The cefling: 1o~
sf Re. 1600/= per month currently in (oree ghall no longaw bu applicab)
A . arid - khe condition that tha aggrayste  of the &DA u., wpect;
—— pay/D&putacton Duty Allumance, +f any, will ot exceed Rs ‘090»» P
N montiy, “is also dispensad with. Othar bprms fand condltlosi qoverntl
: the grant of this allee shall, houaver,, ¢ nnlinuo vo fw &pﬁ*tﬁﬁql.o['
‘l)t o - . L A i ', o t . ;
ff ! ’ : : ‘f{ o
" R 4 ‘e H L .":‘,
' ' ev . " . >
oo T R P
T G et e AL JIEYYA TR NS B
] I P R AL apr i c
: o Y b
W
| .
"a



i
‘e . - . [
.

e s

o has oo heen aaide app e alvle Lo Rnsam NRifle p’ar‘tonnql’;

ﬂ‘BtHrtm at tha same vabte vl t-um.u-\wht)wm npplicnblc »fqv" “
ayces posted in tha MNE Flaaimm, ‘ . ry
! LAl

b i, :
A Allce. Yhis RI» fad sobmibhed A proposal | ta’ MHA
Jiide onwe  lettae I, YT R TATCI LA R A B AL R 23 Dec 97 ‘f_m* auﬁh
Nation Money Alloe to Hssee Pra b bee o b ey o e arsa an the lines of . Sth
crc r«*u@momhhnn fopr I2GF e f v oran FHER e s s Lismed Ration Money
* AMlos eff fram 01 Zep 106 &0 vomhat tumt o garatted CFMF pers ahd -
af e upko the ) ol En Ldr, wide MV @b N BTNR/ DG/ VB-PF LT e !d..
N Gep  16WEl. Tt wllce Wil b oapplde ete oo Avay Geala af o ratt
baned oy datly coqt of IR caten ing, Fren veation myy he wup An l-'!.bd
at the log where Lhawa fartlibras are praaent l.', admiassibta, The allcs

W{)] e oemtit]add 'H Srwnoan R R oy ey vy slp e o ., i
— — - . ‘
aY Alormy sodr the Avay, ‘
'}, fhea ad -N e Arav on HF or on Live Line of a ,
. tluy nu'\v)l. l
..u’ "
&'."r. Under g vonte alb at Sewe
() In CL/DiRturbed wans.
) e. Thils Dte has circ ul‘a\.nd the e vide letter b
No A/f’ovn/.‘jtlhwl"l"“/‘.'ul SITL/9R/167 dated 11 Sep 98, ‘ Lo
',/ 9. ’ej_lm The Gavt arders for (ol lowing  allce  have been.
roretvod "~
e
. \:' 7 . (a) }ojtial Uniform Grang. Ra. &S00/ far subh cak onl‘y. B
~ (b B.ID.'_JJ- Unifdrm @rant. Ru. Jnood: Lo e granted after evbi*é
‘,;t,, 7 yodrs for antitled catb. '
. . . ¥
"""""""—*c) ‘Waghing Allce- R In/= pm for non-gaxed \.nd staft subject to .
dhconttnuancn of isuue uf washing anap. . _‘ \~
; Y m q:Leﬁ.«‘;&!‘WxM «}'mfmmaa.ﬁ v e ﬂi’;ﬁ{?“i’ff‘:f .
R L B L L el W CoRE IS pn. , _
' . : ‘ - Lo ie Yo
i tii) OR g, €9 pn, . b
] ) ‘() Leave Travel Concession. tinrae  doubts stilY, auist, .
] - antitlamont of LTC i3 clavifind ax ander o .
- .-& ; . . . ‘ 4
‘ Pay Gcales Rank Entitlament | '
., ) ‘ i
S : (i) DEGOST RO ) 7
' " ““"""M NOVAIS 3 S 15 S Follawer Sleeper c““‘
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‘ R X
. 11C ha's been amendod vef O1 Oct.98 as under vide oy
. . ' DGAR sigmal KO, A 2419 dated 22 Sep 98 1-: -
1
- i , A - .. ..
. . ".r. . . .‘ v:-
(a) Belew b, 4100 -~ Secend olue 8leéper: L
(») b, 4100 ~ k. 1999/« - Pirst class/AC IIT tier sleeper. .-
(o) %,8000 - &, .. 259/< - AC 2 tier eleeper. .. RN
: --.---:s:-m;.:,"t) ‘e 1 £400= 3, 18599/~ - AC Firet olase. wen C T
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ko ) ot & Al 1at cll!ﬂ by

1U¢n0-"‘40ﬁ ; Lrnic,
. : . . Lo s '
P ’ (f) Traveling Allowance on lour. F.uhi':lemﬁnb cie f.ur‘th_ﬂfl
. . larifiod xs par tho pay bLand as wnter e . o
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Catae above. o gy
v e . o :l L. Rt
'R . . t ) I'v:i' :‘ v :4\
(9) mns_zL.!.SQ__L_LPu 352 TN
' et b Al
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i : W
RIS !
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(j) Transportation of Personal Etlects. NRatas of 'fther Cﬁﬁy
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category aom coceived are as follome e ¢ ‘¢
Ray, Hinae Db vl Babag ‘
' (e 11 o
Ba Low Hs, ALoo. - SR BT : N
Re. Q1000 annd [RECTPRE T . : ! ;
above but 253 R
' than Ra.,&eHhons- . j o
o
Rs. 500/ and abowve Ra, F.006 'f o
but Jeass than T . .Q
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Children Eduycational Assistance. . o
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:gr‘ 3
:

p?r c
40/11,5‘? :
pev Fh ld

‘ CClass ¥U ko XII ‘ :;?5Q/#th

(X5 es-iil:é.!e...af.\.t;g. Rexanad Late

Children fdn Frimacy ,Sacomdary,
thighar 20 Seniore
Sacondary Classes

{1 &tn X313

(i1) Reimburseme
tuition Faa

nt of Class 1 b X

ST irtfg‘h i1d: -

Iy :l'" : II'L'T L

Lt oo -

Class T o XL in v/0 fJﬁ.$04r’£m fi
physically handicapped iqu‘Ch 1d:

and mantally retarded: By L

childdren.,
Solenoe

Fae

‘(1:1) Hostel Gubsidy Primary , Sacoandary,

Phigher Sacondary & r child
B, Secrondary classes Cor
() ko ¥Vl C N
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‘Allce., Consy allce was bhe2ing given to Assam Rifles pars on.

il

gy. Terms and conditipn for gr4n+ aof these allces weref‘albo?.

in the aboveé order which stated that changes on the rates '
bility conditions etc for drawal will auto apply. t » Aﬁs§ :
. 5. Min of Def has abalished consv allce wef 01 Aug 7 . nvxde~u
- ~ their letter No. 3(4) 97 D(Pay/Barvices) db GF Tan 968, herofore,,_in
§ = the Army, congy allce has now been dimeontinusd and the said : J :JT
! allce is N

:,,

‘o be ceased wef 01 Aug 9V for Assam Riflea pers
14ﬂd from the MHA

aorders on ar2 56111 ama

Govt e 1
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M
.

following

tar CILQ . CULQ on HRA rtala Bvas boan made app]\rable
CPMF | pers vidﬂ Part B of Min of Fin Reasolution dated IO 97
The rate of CILG will he accarding o revized rate of HRA plus
licenca-fee as applicable (o GentratTave "amprwyvns.* Bav% "oﬂdarﬂy

for caleulating HRA and licence fer has alr@«d& boen,cthculatod
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(dlted D1 Dec 90 and ALl s LRV 11 datad PR Gog 98. 1“1
cTETTICion of SlLQ of pars mill be as ondne e .
- . ’ . \“
() House Rent Allowance (HRA) {(Revised) "
N

- 1B of actual

o taar  Shillonn L
' baznic pay draen.
- “‘1 Ao N e Y4 '. o
: tab) Yorhat; Silohac, hoplealy - P9 of actual
s Alzaal, Mabimet, Laomapoae ol basic pay drawn.:
Aqartala, . "
vl ' tac: Other Ul o - B 0f a.tual
basio pay Hvawn.'
R ) 14 !
L (ii) Llicence Fee Revisec Rate wef 0% ‘ 90

Rn 1""‘/~ p'r‘ moni'h.-

{ t o f'z \l ‘

P‘?/-r an mbn?}w

taa) © JCOs inacl WO
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oo v (ata) - OR Re i
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:v:'—_aiﬁfa_:_...___.. .é_.,,; - . \ . 1 ,: $ HE
T Wili) However, MHA notfn (& sHill 3waitzd, txll Qenl ng

: ’Pate.cf CLLQ will he in farce.

W : |
o (b) Accumulation of Earncd Leave. 'hiers for  enhane

r 280 to JION days is awaibed from MHA, ::Ef. !
. MR ) [} .

‘ . r ‘l} :' -3, oo

- il } xt;‘

Emosa;s Already Projected to MHA “ :’._i.-:

¢ - N it

- [ [ " %
. 1 Eggl_ AQir Travel Concession. This Dhe has prod rago~-to '&éa

Eravel faciliby to all AR pers ppsted fiin

pre

Mip: atry- faor auth free air
state of Tripura and Maniptr ance in a3 calandar  yr, duran Ea ed.
Leave, éo and fram. Agartala and Caloubta awd lephal and Palcutﬁ&.'!»ﬂ=

travel for

. case for free ainr
: being

-Afzawl and Calcutta is taken wp.
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17. NurLing

Allce. A cane has beam Lalboa ap for

nnha.n(-ement { pf

odnifarm, washing and nursing alloes for aed staff of Gasan RLfleﬂ.’.
14, a Compensatory (Counter Insurgency) Allce (SCi\ ( !22,;
o axcpqsal has. .beery submi ted to MHA wvide Lhig D:e lgtber “No.
%iﬁ eorl/§#/7 99 dated 06 Au3 28 for aGthorising SCA (CX, to;q 1'per -of;
7_-'7,:‘;{, fam- Rifles at pgar: “with Army‘s entitlement in add to Ay ,u}t_h
W allee. TPQ rates rerommen“ed by us are as under (= 'Fj it
v :1‘ 3’
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A G‘lgg Being Referced to M ) ! RN

Tho‘follomtng cagen avag botang ot Lo P

-—.-uq. .-

(a) Journey Perjod. Peyapnn e protsionl o Lie Fogene o Loeave tor e
posted Lo Sibkim, as bavong aanbecd et P on HE Region.
() - Gpecial Campensatory Allowance(SCA) (Remote Locality). CA'

for” pers ponted in Manipore ko be beanmht af par m:th ,Naqal nd '

vatou. Y
. . ‘H *,
(c) E!ﬁﬂlﬂ.LVQ- Earnacd Lva anbkctlomsnts fur AR pers ﬂ.“tod Ln‘r
‘. HO LGAR/Rg to be increysad b Ao daes. ' ' e
Sy . . SRR E : 5\'! .
¥ ; - of e W
<§x££gg_gl Cases Pertaining to Anomalies f,Sth Central Pay Commiss: ‘
Fralected by DGAR o WA S S
‘ . : “ »
. ) ] " ’\
v:;p. ction of Warrant Officer (WD) Rank for Technical Cate or}os
in . ln response to this Dte prapusal for 1nLr¢du ing. tﬂef
‘vank of WD equivalent to Aast Sub Losp STy rank in BSF, Eh' {MHA - 5
" tesued | fnatr for prep of a Cabinat Mote (or rationalisation of T ch“
Cadre N Asnam Ritlw vin-a-vis ather Gy, Details  adked by hth,
.”tnttr ¢ have, been fud along with. fin. teplications. The Labtnee ‘
mgu!l “o&r fwd by MHA to Min of Fin for theiv approvrl/ﬁanctiqn ¢
aﬁﬁbmpartnq opr proposals with other CPOs; 0 %
. . , {_; . ,.
-\paradatjon of Posts of Combatised Clerica}l Cadre at Par £
§1 QEQ!, MHA ia favourably dispased towards hbringing .the 't ki

'fttructuri of clerical cadre of Assam Rifles at par with BSK. . Qrder : $q°.g
prepare & Cabinet MNote for rationalization of Clerical Cadre-yis—a- is "
other CPOs will be g{«en after camparing our  proposals ;wyz Q‘Qtﬁﬁ %
CPQOs. . {%

n 13b
t8. - ot Hav/PA ko WA/PA. Mi1A has given Lhcir apprq
for roedoﬂtgnation cof HMav/PA ag WO/PAL. Nrder Tar the qam, ﬂ¢s~-b
q(von*-‘y thie Dte. The correct aquivatsnce of b Sub  for! zWé(Pﬁ)
being pPrpcessed alonguith ~the clecvical  cadrs pvnpnsalz ‘Para

__.m.u:-sl....1 - : ” |

L e

19. ggnangbmeg of Promotional Prospect of Dtmn Cateqory’ Lg;kéngjj
' ‘Up of Ass&m Rifles. IM4A had btsiened doun this Dte .propomal -
at havinp a rk structure for Dtmu cat in tha Engr aet--up In AR LN
the plea jthat there is a ban on creationsupgradation  of poats by Min
of Fin. MHowever DBAR during his: v:q\f to the Miniztry convinced the
authoritiles to review the case to Arwn  opportunity of carnier:
progreadijon  to the combatised dbtmn catb. MHA is  eupected to isgue

‘orders lor constituting a wommitiae pecommending the posts raquiring.
promotion/carrier progressinn, under which thas cak case will jbe ..
considerdd. ' . . : e ; ﬂ' e
Wj;b;‘ Qﬁiﬁ;g;&igg_g_ 8y Scale for Post of Veterinary Field, As istant ff
“SYFA). . This Dte had takeniup a case to uparade the basic pay of VFg

- to  Rs.8000-100-6000/~ per month. MHMA is inclined Yo our groposql.

- Info has ,also hean anught from BSE regavding Vhas se’ wving wien” TNUMwOQ\_
that a romposito caize ran be pan,io Min ot Fin. -
qﬁ.—w——-——-v cmen iy ~- 'll {

'21. Fixation of Pay | yider S%h TEC _ﬁmm'wtignm,m ALy ﬂgﬂ

‘

] . Thix Dta had nrapﬂwed to MHA that axkcedn
casen uhauld be protected. MHA hus intimutod that Min of Fin (Oth
ITmplementation Celll in their lettar of (3 Apr %A vave clarified t“at
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At his replacemnant pac eyl aftor wdiding Ehn Fitment bQﬂo?lt‘-dffﬂfx;
bohccpt to the exisCing amatuments, Thos gor gase hoas bdaﬂ~;yvﬁiﬁfoou.5
By, thg Miniastey, ST
:52.‘ Anomalies in the Pay Scale of Civ Posts and Equivalent

Pogts. This DEe vide Jobtor Mo, O/0-1T2%0h CPC/APS/?Q;dt;Z
Cal en uyp a preaper it o vy it g2 4y equivalonce baetuee

3 hac

the ambatised and civ post oo MHA han Lo deme o proponal . vid
their | Jotter Moo QFOUEAUANVE L L S b Wi, elavityling that 5S¢
CPC Has given weightagew &t & (Riul )  (actor while m&kiné «thet

recaommendations. Accaurdingly combiatant parea have baeen g&ggn iﬂ*yedg'
over the civ counterparta, Howaver, to gef over the percelved angmaly

elv wlaff may opt for aquivalent caombabtized pusts as  given ’;@?5MHI
'lettarsﬂo. WIDLIAA/BBFRT A 1S Sap 190G, w0

e’
.

23. - Ypgraded Pay Scale for the Posts of Asgistants in the. . Norn-Bagt
Qf_ fsxas Bifles. This Dte had taken up came with the | MHA. for
Qrading the pay scale of Aast of Non-Sectt arg in Assam. 'Rifles to

g LW IP00~138-8000 per manth. The caze has been favourabgy ref by MHA
“to Min'of Fin, Ihe decision af Min of Fin is awaited. Lo

© e e o Bt A ‘.Mﬁ""‘ .ﬂﬁ‘mm‘!*de. K

GE Nkt b b e ey e TN

SR hf e v Rl dmagdotubieagtian s e
24, - Eohancement - of Pramdtional Prospects of Religious
Rifles

. e8. Pregently, Assam Riflaw is auth 8 Sub and | J4 Wb 'Sﬁg
Religious Tescharsn. To enhince service canditions, this Dte had + taken
Mp Casé with MHA to restructurs the fleligious Teachers cadre .and ~auth
2.%ub Maj, 1B BSub and 19 Mb Suhb. The proposal has not been accepted by

éiho Ministry on the ground that Religinus Teacher cadre: {s <pqcuftir
*%@ Assam Rifles on Army analagy. Dther CPOs (BSF) do nat. have . this

n

€at. Secondly, this cat does have .pramational avenues up®d 'the. ragkiof

Wb . Notwithstanding the abowve, this Dte will take "Up:.casnd;;af !
reviewing the service conditions and rank structure in’ nbutfgqudr?
review as and uwhen ordered by tha Govt. i * '
Isportant Issyes Relating to Ex-Assam Rifley E.e:_sp.o_nu
25, Grant of Varioug Conc sion/F lities %o Ex-Assam Riflesw TR
Personnel. This Directorate inas approached Chiaf Gecy of .all 8&5@0:@
Qf. . Union ot india vide DU letter NO ARESA/D/T21Y dated 20 ;?Bﬁgto
aAccard same priority to the Ewx-Asaam Rifles pars as well as!dependemte
of those killed in action far their reseltioment/ rehabilitation as is
Qiven to Def pers particolarly vn respect of the fallowing ¢= -
(&) Praeterence in providing re-emp .,
" *
(b) Praferantial allotment of hausesplot, "
() Grant of lauans ta pravchiagse housedplaot., : P
GI)  Allatment  af land to the Land-Iass Fu-Bugan Riflea per§ '
during the course wf the ra-dipbe of band in rural areas. '
ta) Grant of scholarship  to children  of pors killed ar
wotndaed ‘divablaed in actian. fi'
. . s .‘ ‘ . '
26, Central Para HMilitary Force (CPMF) Hosp Facilities, ' CPJF I
pensioners and their familiea wha are ot Avai ling Central Gove . Healih: | .
Begvicaes (LGHY) facilitien, will bo allowed te avail  med  fachliey L Iy
. ) ) s v iy R CYRPRY Liheld ¢ il e’ ‘.1‘."-_ "‘p
1 h?ﬁ&~"uqyu~ngp&pocu+~a°aixthqﬂkuvcb‘}hby.fﬁiﬂ ey fpramge o ol
,Qtatlod.i natr on  the aubjen:l have been circulateyd  vide: "thie ‘Qf! .
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" lagker NO . A/Pars/Sth CPC/F8:val-111 dated 0 Mar @5, DGAR  Record
"Branch - 1% vasuing Jdentity Cards Lo all penwioners betors prccnadsng
. onfkpeasion. Similiar Ldentily Cavd will he s wmea o MNOEs af Jeceased
" pa¥e. These identity card will be the auth for  seaking. CPMF  Hosp

E 111ttor ' o ' ' . :,.7ﬁ
”ngg;ellglc The Gazette ot India (K:traordunary: ho 192 dated TO
3¢l 1997 ' has suthorised med allce to peronares residing o an  area
not coveged by Central Govt Health Schems. A aum of Rs 1u0 per. month
fixad med allee i3 authorised to all such pensioners for meeting  th-
day toAdai med expenses that do not re2quive hospitalisation,

28. CSD

acili to Ex—-Assam Rifles Personnel. This [te had takgn .up
a wasy with the LGoavlt vide Juttoe MNo Qo0 W0 2900 dated 70 Mar 93, faor
extending] CBD Cantwen and mea tacilities s odmissinbla £ Army B

. Ser vicomadh, ta Ean=Asgam Raitle. pors, Yhiee U4 han torned doun oyr

& proposal |vide thair letter No 1/59/93~NE .11 dated 27 Sop 93, - Not
withstant}ng the above, this case has agarn been takesn up oy this Dge
vide wur! latter Mo A/ZI-W/7-88/%6 dated 11 Tul 96 with MHA for 6A~.

” . consiaeration, The outcoms 13 being pursued. Lo

-
: ¢
o 29. This bulletin brings aut certain pay and allce entitlemente -in
addition fo these circulated earlier, and thair applicability in  Assam
, Rifles. It has also addressed certain  addl  issues af Sth CPC
anomaliss. and the action taken by this Dte to ractify them. This is'an

info bulletin only and it should not be guoted as auth, for JRIEh  the o

. Felevant Bovt Orders Should ba ref tm. Progress—on dGtstindtmg—issdes
"wiT] be clrculatod to all as and when d1quSed ottt by the Ministry.

Uy, A copy of this hand out will be disptayad at pramxnent placoa &nd‘
&'l purs  explained of the correct. posn by cdr in the chain, Hindi
version Qf this letter is haing fwd separanely,

. - 1
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ele No @ 108550, Hherat o Sarmoar \(' ! ﬁ
 Governmoent OF Tivlia S
Grih Hantralaya
Ministry of tome Affalrs
Mahanideshalaya Assan RILIeS
Directovate GCenctal Asaam Riflos
shiliong = 793011

11.14015/5%h crc/98/A-11/ v ] March 98
."‘

sovt of India
Ministry of Home Affairs
(PFo1) ‘
Mew Delhi-0l
IMPLEI'U:;}'ITATU’)N oF UPGRADED DAY SCALE FROM 01-1-96

ST TRE BOSTE OF VETERINARY ¥TELD AoSIotAaNTs 1N
TN ASSAM RIFLES ) '

le 1 am directed €O invite Ministry's atltention to th2
approved pey seale appearing at serial No. XXIV (a) in Part
spy of First cehedule of Co5 (RP) Rule 1997, wherein the
revised scale of cuortain comadn category of Vetefinqry‘
seaff have bheen approved by the Govt as wxiar -

name of Post Preerevised Scale Revised Scale

—m Lo

stockmar/

) 2 c190=1150=25~ ’
compounder/ 5. 950-20-~1150-2> {

stock A3t 1500/~ e i
palnal o TQ §m04000u100—6000/~pm
Hushandry Asstt . . '
rea st y rsstt/ o 1200-30-1560- |
T 40=2040/~ pm i
2e It 1y gubmitted that thecre are 31'Sandtioned'post5 of

veterinary Field Assigtants in this Force who have been

allowed standard,revised Scale with affact from 01-1~96

replacing the p:e~rcvis@d scale as per part 'A' of First
schedule of ces (RP) Rule 1997 ag under

viged Qualification Rovised

we3Ts of Pay Lo uired as RSN
=T TAOruit-~

2 Rul
ment Ruls
MBI oo

Nama of Post pre-re

PUB TR sy e SR Y

vetaerinary (a) 975=25 Matric or 054 320085~
_Field 1150=~EB~3 0 equiva lent 4900/~
Agsistant 1540/ -pav with Diplama '
(VER) : in Veterinary
_ science
(b) 950m20= Non~matric or m;BOSO—?S—
1150-~EB=25 ' equivalent 395080
1500/ =pie with, certifi- 4590 /=
: ' cate in
Veterinary
3ciences
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- Directorate Genernl Assam Rifles
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CHARTER OF DUTIES OF VETERINARY FIELD
ASSISTANT ; ASSAM RIFLES

1. Guide lines on charter of duties of Veterinary Ficld
pssistant Assam Rifles is fwd herewith z2 par fppx 2ttt fer your fneroine
necessery anction please.

2. Pleasc ack. :
: /

( R 5REthee )

fole . :
i . Daputy [Cirector (Mediesl)
fnel ¢+ O (Onc) sheet. for Dircctor Gencral Ascem flifles
?‘ 3
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(flef to DGEAR lettor Mo,

1.,14015/C~Duty/VF 5/Mcc'~4

dated Aug 29

S CHARTER OF DUTIES OF VETERINARY FICLD
' ASSISTANT . ASGAM RIFLES

1. Charter of dutice of Veterinary Ficld Avsistent ove nn
under -
(a) Reqular medical inspection Lo be cenducted, to
ensure fitnass of snimols, by the Veterinary ficle
fssistant and preoper record of such inspections b
mainteined. e

\Xf% RFugular medicel eoxemination ane treatment of nich
Animals haold  at Battalien.

(c) Reaulsr medicnl exomination of famnale svpilehl
in Dairy Term,Foultry farm oo Pigyery form ote in ihe
Bottalion,

¢)  Veterinery ficld fssistant s~lways eccompony Lhe
i rim~l transport when they errry leed from one place U
’ nnother, ‘ '

i

.- (2) Examination =f MOH (Meat of Honf) #nd inspecticon
. y of dresscd meat issuer' to the troops.

(f) Veterinory Field Assistant ensures that cnas
supplied by centrector sre fresh, of good svercgs size
- 1 end weight of 12 gags is not he less thon SCO ams,
Intividurl egq weighing less 1han 40 qme is not b
ncceptod,

\ (e) Veterinary Ficld pesistant ~lse ensurce that Paultry
live is healthy and weil nourished,

¥
%
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Appendix II

Classification of Technical Posts into Varioas Groupé

GROUP I—-FIELD/FARM TECHNICIANS

1. Farm Superintendent
2. Superintendent (Dairy)
3. Dairy Farm Superintendeng
4. Farm Manager
5. Dairy Manager
" . %. Dairy Cattle Manager
;' Z.-Assistant Farm Superinicndeni
L, 8.-Assxstant Superintendent
;:~-. "U..z.',

Vhnnma

- r,’. Juut\u A Gt ls avsaan u'bu.

e 80 Junior Garden S-_-;wrmtcmem

11 Junior Manager
' 32, Junior Superinteiident

* 13, Asstl. Farm Management Citice

" 14. Assistant Manager

/18. Field Assistant

.

. *

29, Nursery ASSIStant
{

15. Field Officer
16. Field Supervisor
17. Assistant Field Assistant

19: sunior Field Assistant

'20. Junior Field Assistant-cum-
Curer

21. Curer

w22, Fieldman =~ - -

23. Senior Farm Assistant

24, Senior Assistant (Farm) -

" 25. Farm Assistant ~ °
f26 Junior Assistant (Farpm)

27, -Herbarium Keeper ,

28. Herbarium Assxstant

-1

e P Y ———

¢ —— ——————

30. Semior Cattle Supervisor
31- Animal House Keeper
32. Horticultural Supervisor
33. Forester '

34’ Senior Stockman

. ./38. Stockman
38, vewcnnary Gfficer

37. Senior Veterinary Assistant ' ) 1

! : <
38, Vaterninary Assictany :

” 'wfmnarv_Comuuuuu..

. Fishing Maic . a ]
$i. Scor TSchical .‘;S;ist;:‘.l 1
42. Technical Assictang (T
43. Junror.lecnmea Assistang - GYC ﬁm,
44. Rice Production Training Asstt.

4s.
46.
47.
48.

Agricultural Assnstam .
‘Botanical Assistant

Extensiofl Assistant
.Entomological Assistant

49. Horticultural Assistant

50. Livestock Assistant . ;(

51. ﬁleteoroxogxcal Assistant ™

52. Physiological Assistant

53. Plant Protection Assistant

54. Seed Exchange Assistant

55. Asstt. (Seed Production)

56. Senior Soil Assistant

57. Stock Assistant “.:.71 .

58. Senior Block Assistant 5
59. Ficld Plantation & Store Asstt  ~
60. Junion Survey Assistanf
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CENTRAL ADMINISTRATYIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 65 of 2002,

Date of Order : This the 1lth Day of'December,ZOGZ.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member.

Shri Soraisam Manimacha Singh,
Veterinary Field Assistant of

assam Rifles now posted at
A.R.Thoubal, a resident of Chingamakha Maisnam

"

Leikai, Imphal West District, Manipur .+ .Applicant

By Advocate Sri S.M.Singh.

- Versus -

1. Union of India,

through the Secretary to the
Government of India,
Ministry of Home Affairs,

ew Delhi.

The Ministry of Finance,
‘through its Secretary,

\ji{’ Govt. of India, New Delhi.

3. The Director General,
Directorate of Assam Rifles,

shillong=-793001.

.4. The Deputy Inspector General,
MP Range, Assam Rifles,

Imphal.

5. The Commandant,
7th Assam Rifles,

Thoubal. : . ..Respondents

By Sri_A.K.Choudhury, addl.c.G.s.C.

ORDER

CHOWDHURY J. (V. c.)

The issue relates to upgradation of pay scale

Veterinary Field Assistant serving in Assam Rifles

Rs.4000-6000/~ in parity with those other counter parts.

Lo
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Mr A.M.Singh, learned counsel appearing for the

applicant stated that the applicant was agitating the

matter in different forums and fai;ing to get any remedy he
moved. the Imphal Bench of Gauhati High Court in Writ
Petition(Civil) No. 798 of 1999. Finally by order. dated
31.12.2002.the Writ Pe#ition was disposed of directing the
applicant to move the appropriate forum to seé<his remedy.
Hence £his application before the Tribunal for redressal of
his grievances. Mr Singh also pointed out to the reply
submitted by the respondents in which it was indicated that
the authority took a decision advising the Assam Rifles to
process the proposal of cadre restructufing of the post of
Veterinary Field Assistants in the manner .indicated by the
Ministry of Home Affairs in its communication dated
17.12.99. The relevant text of the said communication is

roduced below :

(i) DD(Pers) BSF. has intimated that a
proposal for cadre restructuring of
Veterinary staff is being processed by
them. ITBP is also processing the
proposal on the same lines. Assam
Rifles was advised by Dir.(Pers), MHA,
to process the proposal for cadre
restructuring of the post of VFA.

(ii) Mo  maintain uniformity in
educational qualification and pay
scales as recommended by the rifth Pay
Commission, Assam Rifles was advised to
process the proposal in consultation
with the BSF and ITBP, soO~ that a
similar proposal on uniform lines |is

f\_//////’\v// : formulated.

. (iii) As the posts of vVeterinary stff
in BSF and ITBP are combatised while in

assam Rifles VFAs are civilians, to
maintain the uniformity in the rank
structure, Assam Rifles were advised to
propose the combatisation of these
posts as well.

.
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. (iv) Since the matter is already
subjudice, any decision for upgradation
of pay scales in Assam Rifles can be

taken after finalisation of the Court
case."

Mr A.M.Singh, learned counsel for the applicant has also

drawn our attention +to the communication sent by the

Ministry of Home Affairs dated 31.3.1998 indicating its mind

c?gmunication clearly indicated the decision of the
Y

.

/ v
{ s
.,,t/
/

ngthority for revising the pay scale.

3. We have heard Mr A.M.Singh, learned counsel for the

applicant and also Mr A.K.Choudhury, learned Addl.C.G.S.C.
for the respondents at length. Considering #he facts andg
circumstances we aré_of the opinion that the matter requires
no fu;éher adjudication from our end; The Government has
taken a decision in principle and in view of thé‘pendency of
» the Court proceeding the authﬁfity did not take any step for
implementation of the matter. Inlview of the ciear statement
made by the respondents we dispose of this aPPliCation with
a direction on the fespondents to implement the underfaking

s

as expeditiously as possible, preferably within a period of

i . three months from the date of receipt of this order.

Y ' ) :
cﬂ?The application thus stands disposed of. There shall,

-

. ..Mwwﬁ&jg‘eég>§\fff/_wuu_" _ - o

Vak\V Sd/VICE CHAIRMAN
k‘ el L Cﬂ )
o_-.)}'“.‘ patyl Sd/ MEMBER (adm)
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i 2 Progress on pay unoinalies proposls are given w the sycceeding paragraphs fur info.

© 3% papk and Pay Combatsot CIk. “b bring parity in radks and pay with other CPOs, &
1 case vae tken up-with MHA duriug 1997, Afler protracted correspondence and several
. migs held A MITA. it has aow been decided that entry grude of Stenos and combatant clks
would be ASLTWG g AR) and HwwClkn spectively in the scalo of pay Ra 4000-6000/~ ad
Re 3200-4900¢ gy olb COMEs. T 2oy g ade will be apphicable to the new entrnate only
~ agd the wxistiocistadY in the Steno anl min terial cadre will continué to wk in the ears Jovel -
e bete thoy-are 8l pres st ‘This Dte hus further taken up a case with MHA that anlees e
{o e —OXMiNg CALye-te reed=agated ane step up, the new policy cannot be implemented in AR |
: . MHA‘»! decisten on l_h:{ matter is »ull awaifed. o '
; " 4 Rach snd Pay of Tech Cadre. Pére of RM, Dtma, Pharma and Compouador of AR
* it the sam: ke (R for rect/remudieration are sy%aen the rk of Hav whoreas their

; _OuBlerpaits 1 ofier CPOs are pven ASLEThe MHA had guked to submit propoaal indicating
T cadre 1o cadre <6 panzon Wath o5 whers the rk of ASTliz availible in other tech cat also

; oo along with fie saptication The preposal along with fin mxplicatifm bas been submutted to
! C MITA and the e ¢ iving with MOY for arproval -

|
|
v . %7  Anvmahiplavel Tds Thire are nine cats of tdn of AR such a8 Cook. Carp, WM | \
A& / ete are being miven J=x2 pay than their counterpartk iu other CPOs. Cuse was taken up that ‘
- = the puy scule applicable to tie 1dnin other CPOw |18 rocommonded to be suth to AR tdns.
MHA has deirdoi N Toilonving pay seale £~ all CPOs. ' l
W v oo ook, Washarma:. Barvet, | Rs 2610-3540/- |

Coepveiowe Shbe Taitor & Ponate

Qi s % Safa . Re 2550-3200-

,ﬁw . L e L bmpheation viong wath restro wring propossl 18 being fwd to'T.}_»ﬁ'lA for
' ’ BRSNS upproval [t b wle: beun decidnd by the M tha! the provision for remusteration in Rfn
4o eind s (CGD) from abevy <i o will ba made 1o PRs. -

1
ool ool ! :
s ,-.:.“?. : . / :
S ' ' ! .
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A Regiion of Pay sciles uf Roor, Jh of Nb Sub. r declarstion of 5™ CPC report,

Asmay hizs @y yanced Rs 100 - oi addl sptmemt of peasion to NCOs granted boxry rk of Nb Sub

"o retigwgnae finig Rs 30/- et t11-01-9G  On ‘the similar line 3 case hr been takon up with

‘MHA ‘g’ enhancement of ex-AR }ioq' NCOs. The case ia lymg with MOF for
constferation ' L o

.7 ! lmpl;mentption of Upgraded Pay Scalq from 01-01-96 for the Post of ¥FAs. Ib
B8R pCthe st of VI A and squivalent grade in other org s been revisod by a single scele
Cof P 4000-6000/. A casg has Luen taken up with MHA to accord epprovel for

. __ usplcmeotatiyn of revised scale to the :

of VFA in AR. Case ig under prog.
|

8. Anorualy in Pay Scale of Civ Ptmn. Dtmu i AR are drawing scaje of pay as por

part A of 1 Schedule of CCS (RP) Ruiks 1997, in 8 GPC dtmns of other orgs has bgen g
Part B of 17 Schedule of CCS(RP) Rules 1997 i.e., Ra §000-8000/, Cose hes been talnp 19
with MHA for mpplicability of part B Scale to AR dumnum wef 01:01.96, Tbe caso i¢ under
consnderanon with MOF. : '

9 ',.‘.\d‘mlitinz‘ Revired Scale to Teaching por Part B of 1
CCS(RP) Ruler 1997, Aproposal has been takpn with MBA for admitting e Pert B WP
of S TPC 1. taachers of AP Cose 5 under 80

(Satendra Kupar)
'I Col-

! DI¥A)

‘ For DG Assam Rifles

Copy to -

L D
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